
BEFORE THE HON'BLE NATIONAL GR EEN 
TRll1UNAL. WEST E RN ZONE BENCH AT PUNE 

ORI. APPLICATION :06/2021 

APPLICANT 

RESPONDENTS 

Mee nal W /o Abhi s hek Gupta 

Aged about 36 Yrs, 0cc : Service, 

R/o 1702, Tower 8, Blue Ridge, 

Hinjeqadi Phase-I, Pune&Ors 

Vs 

UNION OF INDIA 

Through Secretary, 

Indira Paryavaran Bhavan, 

Jor Bagh Road, 

New Delhi - 110 003 &Ors 

REPLY ON BEHALF OF rHE RESPONDENT N0,4 

Most Respectfully showeth, 

1 

The Respondent No .4 in the instant matter most 

humbly submits; 

1. That in response to the instant Application 

preferred by the Applicant under section 14 , 15 & 18 of 

the National Green Tribunal Act, 2010, The Central 

Ground Water Authorit y (the Res pondent No .4 h e r e in 

and hereinafter r e fer r ed to as a Answering Respondent) 

submits its parawis e reply to the averments in the 

Application which b e co n si d ere d without prejudice to 

one another. 
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2. The Cent ral Ground Water Authority has been 

co nst it uted by the Centra l Government vide no t ification 

Nu mber S .O. 38 ( E) , dated 14th J a nu a r y, 199 7, of t h e 

Government of Indi a in th e Mini s tr y o f En viron me nt & 

Fo r es t s , fo r th e purpos es of r egulation a nd control of 

g r o und wa t e r d eve lopment and management in the whole 

o f Indi a a nd to issu e necessary regulator y directions . 

3 . Central Ground Water Authority has issued 

' Guidelines to control and regulate ground water 

extraction in India ' vide notification number 3289(E) 

dated 24th September, 2020, notified by Ministry of Jal 

Shakti, which also provides for grant of NOC for ground 

water abstraction by industries/infr a structure/mining 

projects in the country. 

4. In pursuance to the notification issued b y t he 

Ministry of Jalshakti dat e d 24 / 09/ 20 2 0, it is obligatory 

upon all the new/existing indust ries, industries s eeking 

expansion, infrastructure proj ects and min ing proj ects 

abstracting projects abstr acting g ro u n d water unle s s 

exempted under the notificat i o n t o seek the No Objec t i on 

Certificate from the Answering Respond ent. This is a lso 

obligatory upon the Residential Apartments/Group 

Housing Societies/Govt Water supply agencies in urban 

areas . 
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The said Proj ect (M/S . The Crown Green" located at plot 

no 17, Rajiv Gandhi Infotech Park , MIDC Phase II , 

Hinjewadi Pune) has not been granted NOC for ground 

water withdrawal by CGWA. Neither the firm has applied 

for grant of NOC so far to CGWA. 

5. As to paras 1 to 4 : The contents of these paras 

being the matter of record need no reply. 

6. As to para 5 toz (xv) :The contents of these paras 

of the grounds do not relate in any manner with the 

Answering Respondent , hence need no reply. 

7. As to para z(xvi) The contentions in 

this Para are related to violation of a specific condition 

of Environment Clearance. Thus, the same pertains to 

other Respondents. 

8. As to paras 7 to 8(xiii): The contents of these 

paras of the gro unds d o no t relate in any manner with 

the Answering Respond ent, he n c e need no reply. 

9. As to para g :The contents of this para as to the 

applicability of Guidelines dated 12/12/2018 are denied. 

It Is clarified that the CGWA Guidelines dated 

24.09.2020 have been issued in compliance of NGT 

Orders. It Is further reiterated that the Project 

proponent had neither applied for grant of the No 

Objection Certificate (NOC) for ground water extraction 
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t o th e Ans wer in g Res po nde nt no r he wa s g r a nt ed a nY 

NOC at a n y po i nt of t i me for th e sa id Pr oj ect. 

10 . As to paras 10 to 20 :The cont e nt s of the se paras of 

th e grounds do n o t rel a te in any manner with th e 

Answ e ring Respond e nt , hence need no reply . 

11. From the documents annexed with the Application 

it could be gathered that it was obligatory upon the 

Respondent project proponents to obtain the No 

Objection Certificate for ground water extraction from 

the Answering Respondent in view of the CGWA 

Guidelines dated 24/09/2020. However, the Answering 

Respondent states that the Respondent project 

proponents neither had obtained the No Objection 

Certificate nor even had applied for it with the 

Answering Respondent for . Unless shown otherwise , it is 

pretty clear that the Respondent project proponents had 

violated the guidelines is sued by the An s wering 

Respondent. 

12. As to prayer clause : Looking to the fa ct s and 

circumstances of the case , thi s Hon ' ble Tr ibunal m a y 

kindly be pleased to pass the appr opr ia t e orders . 

Pune : 

Dated : For Centr a l Ground Wa ter Authority 

rr:(J-2r7;-- ·/ · · · r/\ n "•, '\~ • C; \(i'{~\.: J . .. t tb ~1-J.. .. , J 
mf.l~~Tc!,/ Re~iO!l:'.l: f:iro: r 

1TR'ff ~Govemrr.cni of lr..!io 
~a '1fl' <!1 1:, / Ccntr:! Ground Wit~r Goard 

i!f1! 1f!l!IR, :tG1 3ITT/De~ .. :lmcn! ol V/atcr Resources 
lfTII m~ ~/~iver O~vclopr:,enl & (;:r,ga Rejuvmllon 
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(R es p o nd e nt No . 4) 

Counsel for Res pondent No.4 

Sol e mn Affirmat_iQ_n_ 

1 N. Varadaraj S/o C.L Narasimhan, Aged about 5
2 

yrs, Occu : Service R/o Central Ground Water Boa
rd

, 

Egmark Building, Opp VCA Stadium, Civil Lines Nagpur, 

do hereby take oath and state on solemn affirmation: 

That I am working as a Regional Director with the 

Central Ground Water Authority the Respondent No.4 

herein. I am conversant with the facts of the present 

case and therefore able to depose the same. 

I say that the Counsel as per my instructions has 

drafted the above Reply . I have gone through the 

contents of the above said Reply and understood the 
are true to 

same. I say that the contents of the Reply 

my knowledge and as per the records of the Authority 

which I believe to be true . As far as the legal 

submissions herein are concerned the same are correct 

as advised by my counsel. The content s of the Repl y are 

explained to me in vernacular which I found to be 

correct. Hence , signed a nd verifi ed at Nagpur on this 

day of MARCH , 2023 . 

?<~j· 
, . • . r, ..., ._ "'\ ~J 

~- c-cr-CC:-i / . , .• 'I. i .\ ,i-.t. ;-t. 
~- 1 " ~ ~

1
.; ~ r1Tfl / Re?ion:::/. Dir-:?:tor 

2/i7. l "I l 'l -., I",' .. ' '1 ~ •'a ~ x/ Govemn~cnt o, .. . t ,._ mm .:r.! 'ilT',; / Centr~.\ Ground -.·1,. i~r Board 
"'~ .. / 3"" / De'· ·tmcnt ol v1a1~r F,esc,urces 

;;ra m!llfl "'' '"'"'' '" , -· · r '""~~ ·~111 / R\ver o~veloF•""I & Ganga P.,1~•1cnal ion 
.,.,, miffl ~ / Ministry o1 J:JI si.al<t 

;itZI ~. ~/c entral Region, Nar,pur. 
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